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(b) if so, whether such arbitrators would
be appointed from a panel of reputed law-
yers of Supreme Court and High Courts.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARADWAY) : (a) No, Sir.

(b) Does not arise.

Disposal of Election Petitions

2256. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether his Ministry is aware that it
takes a long time for disposal of an election
petition; and ‘

(b) whether his Ministry propose to
evolve necessary procedure for the disposal
of every election within 90 days at the trial
court i.e. High Court and within 30 days at
the appeal court i.e. Supreme Court to
ensure speedy justice to electorate?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARADWAI) : (a) Yes,
Sir.

(b) According to sub-section (6) of sec-
tion 8 of the Representation of the People
Act, 1951, trial of an election petition shall,
so far as is practicable consistent with the
interests of justice in respect of the trial, be
tontinued from day to day until its conclu-
sion, unless the High Court finds the ad-
journment of the trial beyond the following
day to be necessary for reasons to be recor-
ded. Sub-section (7) of the same section
provides that every election petition shall
be tried as expeditiously as possible and
endeavour shall be made colclude the trial
within six months from the date on which
the election petition is presented to the High
Court for trial. These provisions were made
in 1966 and there appears to be litile scope
for achieving the objective through any
further changes in procedure or through
amendment of the laws. The Election Com-
mission has urged that the appointment of
ad-hoe Judges in the High Courts would
ensure expeditious disposal of election peti-
tions. While conveving its concurrence in
principle to the proposal, Government has
informed the Election Commission that pro-
posals for appointment of ad-hoe Judpes
should emanate from the Chief Justices of
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the High Courts having regard to the num-
ber of election petitions pending before
those courts. The Commission has recently
addressed the Registrars of all the High
Courts to place the matter before the Chief
Justice for appropriate action.

Performance of Electronic Telephone
Exchange in Sena Bhavan, New Delhi

2257. SHRI KAMAL NATH : Wil

the Minister of COMMUNICATIONS he
pleased to state :

(a) whether the new Electronic Exchange
opened in Sena Bhavan, New Delhi convert-

ing ‘37" into ‘301" is giving satisfactory
service;

(b) whether any complaint has been
received about its failure; and

(c) the overall performance of the
replacement?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir,

(b) No, Sir.

(c) The performance of the New exchange
is good.

Taluka Headquarters in Bihar without
Trunk Telephonc and Public Tele-
phene Facilities

2258. SHRIMATI KISHORI SINHA ;

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the numbcr of taluka headquarters
in Bihar without trunk tclephonec and public
telephone facilities;

(b) whether these facilities will be pro-
vided in all the major villages and towns
during the Seventh Five Year Plan; and

{c) if so, the details thercof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Nil.

{b) and (c). .All major villages and towns
having population of 5,000 and above have
already been provided with telephone facili-
ties. It is the policy of the department tg
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provide telephone facility within 5 Kms, of
the habitations by the year 1990.

Executives of the Tyre Corporation
of India

2259. SHRIMATI KISHORI SINHA :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be plcased to state :

(a) whether the Tyre Corporation of
India is without a Chairman, Managing
Director and other important functionaries
as reported in the Hindustan Times of 9
March, 1985; and

(b) if so, the reasons thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY  AFFAIRS (SHRI
VEERENDRA PATIL) : (a) and (b). The
Board of Management of Tyre Corporation
of India Limited consisted of a part-time
Chairman and four part-time Dircctors. As
yet, there is no post of Managing Director
or any other full-time Director on the
Board. The terms of part«4ime Chairman
and two part-time Directors have expired
on the 28th February, 1985 and the func-
tions of the Board are being discharged by
the other two part-time Directors, nomina-
ted by the Government. Government is
proposing reconstitution of the Board of
Management including induction of whole
time Directors in view of the increasing
work-load and responsibilities in managing
Tyre Corporation of India Limited.

Leather Chemicals Industry

2260. SHRI CHINTAMAN] JENA :
Will the Minister of INDUSTRY AND
COMPANY AFFAIRS be pleased to statc :

(a) whether liberal
chemicals have harmed the
cals industry;

imports of
leather chemi-

(b) whether these chemicals are being
produced indigenously; and

(c) if so, the steps being taken by
Government to help the producers of these
chemicals and raw materials? '
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THE MINISTER OF CHEMICALS
AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL): (a) No Sir.
Import of Wattle Extract alone is permitted
under O. G. L. Import of other chemicals
is allowed under REP licence issued against
export of leather and leather goods.

(b) Yes Sir. However, import is
permitted on restricted basis to meet the
shortfall in indegenous production.

(c) Setting up of additional
even with foreign collaboration and import
of technology and capital goods, is
permitted. To encourage indigenous industry,
imports are permitted on a restricted basis
and against REP only except in the case of
Wattle Extract which is in substantial short-

supply.

capacity,

Waiting list for 1..P.G. Connections

2261. SHRI CHINTAMANI JENA :
SHRI MOHANBHAI PATEL :
SHRI AMARSINH RATHAWA :

Will the Minister of PETROLEUM be
pleased to state :

(a) the number of L.P.G. connections
relcased during the year 1984-85 upto 3ist
December; 1984 in each State;

(b) the number of persons on waiting
list in cach State as on 31st December,
1984;

(c) whether among the waiting persons,
there are a large number of persons who
are waiting for their turn for the last 4-5
years; and

(d) if so, the details thereof; and the
action being taken to clear such cases?

"THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA) : (a) and
(b). A statement is enclosed.

(¢} Only a small proportion of the
persons has been on the waiting list {or
over 4 years.

(d) Does not arise,





